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Review Pet. No. 9 of 2014 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE  

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

THE HON’BLE MR JUSTICE S.R.SEN 

 

27-03-2015 

 Mr. HS Thangkhiew, learned Sr. Advocate, assisted by Mr. 

N.Mozika, learned Advocate, appears for the petitioner.  

 Mr. S.Ali, learned Advocate, represents the private 

respondent.  

 Mr. K.Khan, Addl, Sr. GA, is for the State respondents.   

 During the course of hearing, it transpired that the 

Notification in question of Law Department, Govt. of Meghalaya 

whereby Mrs. B.Challam, the then recently promoted Additional 

District & Sessions Judge, Fast Track Court, Shillong was 

conferred the power to decide civil and criminal matters had been 

issued only on the recommendation of the Gauhati High Court. 

However, since a copy of the recommendation is not readily 

available so as to know the content thereof, learned counsel for the 

parties pray for and are granted time to produce the same on the 

next date of hearing. It also came to our notice that the Police has 

charge-sheeted plaintiff No.2 for forging the signature of her 

brother, plaintiff No.1. Admittedly, it is a joint Hindu family 

ancestral property and after coming into force of the Hindu 

Succession (Amendment) Act, 2005 daughters have also become 

coparcener in her own right in the same manner as a son in 

coparcenary property.  

 In that view of the matter, petitioner No.2 states that the 

consideration money which he has paid may be settled against the 

share of plaintiff No. 2 in the property in question.  As it is 

submitted that the review petitioners have already occupied the 

property for which the payment was made and now the dispute 

relates to unauthorized occupation of extra/Additional Area of 

property of which also the review petitioners claim to be the 
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owners, such directions cannot be given.  However, it would be 

open for the parties to take an attempt for settlement before the 

High Court Mediation Centre before 08.05.2015, the next date of 

listing.  However, no further adjournment shall be granted 

thereafter for any such exercise.  List accordingly on 08.05.2015. 

   

 

JUDGE       JUDGE       CHIEF JUSTICE  

 

S.Rynjah 


